first & forar & fir gfrer arfir wr) & ey
ey & forar ot and w2 & am
waray fie g ¥ et g . (vowemr).

MR. SPEAKER: You do not believe
the Minister; you believe the accused !

st opeere forw : qfire st 9w &
freter o o qgt g @ wor ¥ x@ am
o ZaraT AW arw fe sfnreft R adt
TITTwrUy, twH WM E AR
F AT 9T AT N W, ¥ gnwar g
fe srfrafor kfewrs & ...
(wrwewmm) . ..

MR. SPEAKER: I am not allowing
this ; I am sorry. It is very unfortunate,
It is sub judice and you are making

a reference to that. The matter is
already before the court.

it wu_forwd (wiwr) : senw e,
Tg e At &) @ X § dag o7 qelr
¥ gror ow SRy et aur ste g8 arrerd
giftrer fieg i xw grae o g fiear aar
% g wre g g § fis ag Mfex fesr
e & frw @ o wiie ¥ fim @

v oo (WRRET)

mmwm Iti:bnbrethecaurt.
How can you come out with such
observations when it 1s. already sub

;
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SHRI SAMAR GUHA (Contai): On
a polnt of order, 8ir. You said, this

MR. SPEAKER: You are bringing in
matters which are under investigation
and before the court. Papers to be laid.

———

12.05 hrs.
PAPERS LAID ON THE TABLE

ANNUAL RePorT or N.C.D.C. ror 1973-74

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. C.
GEORGE): I beg to lay on the Table a
copy of the Annual Report (Hindi and
English versions) of the National Co-
operative Development Corporation,
New Delhi for the year 1973-74, under
sub-section (3) of section 14 of the

Corporation Act, 1962.
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(Hind! and Englizly versians) pnder sub-
section (1) of seetion 410A of the Com-
panjes Act, 1958:

(1) Mw by the Government om
working of the mﬂmﬂ
Newgaln; and P;zarmuﬂla
epanagar,
197314, yorr

(2) Annmual Report of the National
Newsprint and Paper Mills
Limited, Nepanagar, for the year
1673-74¢ along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-8441/
75).

NOTIFICATIONS UNDER ALL INDIA SERVICES
Act, 1851

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): I beg to lay on the Table:

(1) A copy each of the following
WNotigeations (Hindi and Enghish wver-
sions) under sub-section (2) of section 3
of the All Indla Services Act, 1081:—

(1) The All India Services (Joimt
Cadre) Amendment Rules, 1975
published in Notification No.
G.8.R. 161(E) in Gazette of India
dated the 25th March, 1975.

(i) The Indian Administrative Service
(Pay) Fifth Amendment Rules,
1975, published in Notification
No. GSR. 185(E) 1 Gazette of
India, dated the 2nd April, 1075,

(H) The Jodien Polics Sexvics (Pay)
Thitd Asbcdmedt 1973,

APRIL 16, 1978

o Hhe e s

(iv) Tha hﬂh"lm.m ' (Ap-
* - m_&.

JRegnis
tiomm 1970, Mhﬂm
m.-ﬁeiﬁulﬁ
i::“m dntad Mﬂh&wﬂ.

(2) GBR. 432 published in Gazette
of Indin, dated the 5th April, 1875 con-
tamung corrsgendun to. Motifieation No.

GSR. 1201, dated the 16t Novembes,

- 4

(3) GS.B. 433 published 4o Gazeite
of India, dated the BthAprﬂ. 1975 con-
taning corrfgendum to Notification Né
G.SR. 663, dated the 29th June, 1874.

[Placed in Library. See No. LT-
0442/75).

NoTicatTioNs UNDER KEaMr Smw
GURUDWARA AcT, 1871

MINISTRY QF (:'fI P

HOME AFFAIRS
(SHRI F. H. MOHSIN)' I beg to lay
un the Tabie a copy each of the follow-
ing notifications under sub-section (4) of
rection 30 of the Delln Sikh Gurdwaras
Act, 1971 :—

(1) Notification No. F.16(12)75-Judl.
{Hmndi and English version) publihed
in Delhi Gazatte, dated the 26th March,
1875 contalning corrigendum ta the
Delhi Sikh Gurdwara Management
Commitiee (Registration of Electars)
Rules, 1973.

“m M Now r.émwm
11 published Pﬂu azette, dated
‘he 28th March, 1978 containing corri-
gendum to Notification No. ¥, 18(18)/
73/Judl, dated the 8th January, 1874,

(3) Notification ua. 7. 18/19/78-Jud).

(iiy published in Delhl Gazette, dated
the 28th March, 1578 con corrl-
gendum to' Néﬂﬂcaﬂm No. ¥.18)19/

T3~judl, dated the 15th May, 1074 re-
lating to tho Delbl %m
M mm1m=

i de

M fh-'m M ‘&'.l'l-
9443/178).



